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Central Administrative Tribunal
Pranxmal ﬁ«nxh 'rw Delhi

New Delhi this +h9”18fh dav of hav-i“/;.
Hon'hle Mr M. Sahii, Menber (A)

Dr. Pranvir Singh

Division Medical O0fficer

Health Unit Tualakabad

Mew Delhi ~ 110 044, Lhpplicant,

J ()

(By advocate: Mr K,P.Dchare)
Yarsus
Unian of India t1roumn
1. The Gensral Manager
Northern Railway

Laroda House
Mew Delhi - 110 001.

™3

. Divisio 1 Supdt. Fnaineer/Estate
D.R.M.Ts OFFfic
State kﬁrr d

<08
New Delhi - 31] 001
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r. 0.P.Sharma

Chiaf Medical Supdt.

Divizional Railway Hospital

DeThi - 110 006, .+ Respondants

3\:‘\"\':}

(By advocate: Mr R.L.Dhauan)

o RDER {Orall
Hon'ble Mr N. Sahu, Mewmber (A)
The  praver in this 04 iz to  quasn oirder
No,159-F0/7-1728/94 dated 9.2.96 for charging penal  rent  froa
2.7.1993  to 23.6.25  in  respect of Quarter Ho. 43, Failuay

Colony, Tuglakahad, HNew Delhi and to direct the respondents nat
to charge penal rent from the applicant in respect of the =zid

quarter for this period.

7. This matter was the subject of several earlier 0&s.
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Suffice say, a3 learned counsel for the respondants e,
R.L.Dhawan has pointed out, that on these very grounds, N4

7736/94 has been disposed of by a single Bench by an order dated

8.7.26 with the following abservations:
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"Tn  the Tight of the foregoing, this application
is  dismissad but it is, however, provided fthat

the Tiability for penal rent should be reckongd

3. Shrd  R.L.Dhawan states that in view of this order of the

harred by the principle of res-judicata.
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Bench, the present 04

4, Learnad counsel Shri K.P.Dohare states that the direction

that the penal rent should be reckoned "from 14.2.94 311 the

]

date of actual wvacation of the quarter’ did not  take into

ks

account

1Y the order of this Bench and an order of another

single Bench dated 17.10.95 in which it is stated fthat the

ouestion of rent to be charged would he F
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o the  intervaning

period from 13.9.84 to 20.5.95.

(1) It did not take into sccount &nnexure A-2

following the Judoszwent of  CAT,

of ths paper hook) n  which

o
1

Quarter No.48, Railway Colonv, Tuglakab

X

the nawe of Dr.  Pranvir Sipoh w.e.f. 24.6.95. Thus the variod
for charging penal rent, according to Mr. K.P. Dohare, should
ar 2‘40601995. %m/
be from 14.9.24 ta 20.5.95%  Secondly, Mr Dahare mentiong rhat
f i £y S

this charging should he in accordance with the rules. These tan

aspects can  bg  brought to the notice of the Hon'ble Judge who
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order  on 8.7.96 For
With these remparks, 04

res-judicata. In the circumstances. no
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